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& Mr. V.S. Gurjar, Proxy cousel for
Mr. Amod Kasliwal, counsel for applicant.

Learned proxy counse! for the applicant submits that
order of the Tribunal dated 24.07.2006 passed in OA No.-
151/2006 has been complied with and hence he dees not want to
press this Contempt Petition. S

In view of the submissions mwe b‘. Lhe learned pn OXY
coungel this present Contempt Petition do not survive for
consideration” and the same: is dxsxmssed as ha\»mo become

infructuous. . '
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